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conservation and integrated development of 
the Islands. 

or the tribal population. of Andaman 
and Nicobar IsJand , a Tribal Sub-Plan has 
been formulated, which takes care of their 
developmental and welfare needs. An Ad-
visory Committee under the chairmanship 
of the Lt. Governor looks specifically into 
the development of primitive tribe. The 
tribal population of lhe I lands rose from 
18,102 in 1971 to 22,261 in 1981. 

Setting up on an Ordnance Factory tn 
Himachal Pradesh 

514. PROF. NARAIN CHAND 
PARASHAR: Will the Mini ter of 
DEFENCE be pleased to state: 

(a) whether Government have considered 
the demand of the Himachal Pradesh 
Government and the representative of the 
people from the State for the setting up of 
an Ordnance actory in the State; 

(b) if so, the decision of Go:vernmcnt 
and the likely date by which the factory 
would be set up ; and 

(c) if not, the lik .. ly date by which a 
decision would be taken and the reasons for 
delay? 

THE MINISTER OF STATE IN ~HE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND E ENCE SUPPLIES 
(SHRI SUKH ~AM) : (a) to (c) : Requests 
were receiv d in the past frpm the Govt. of 
Himachal Prade b and a few MPs and 
MLAs for setting up an ordnance factory in 
the State. They have been informed th t 
while there wa no proposal to locate and 
Ordnance FactorY in Himachal Prade h, the 
request had been noted and would be given 
due consideration as and when an occassion 
arose. 

Location of ordnance factorie is d cid-
ed on strategic and technoeconomic consi. 
deration~. It would not, therefor, b 
possible to indicate the time by which an 
Ordnance actorY would be et up In 
Himachal Pradesh. 

Removal of Di parity in the Pen ion 
Rates of E • ervicemen 

SIS. PROF. A A CHA D 
AR S Will th Mini r of 

DEFENCE b pleased to t l : 

o 

(a) whether Government have taken 
note of the strong demand by ex-servic men 
regarding the removal of disparity in th 
p nsion rat s to tho e who retired prior to 
1 January, 1972 a compared to their coun-
ter.parts who retired later; 

(b) if so, the deci ion taken by Govern-
ment on this demand and the nature of 
decision; and 

(c) if not, the likeJy date by which a 
decision would be taken in this r gard and 
the reason for delay? 

THE MINISTER 0 
DEPARTMENT OF DE ENCE R. 
SEARCH AND D VELOPM NT (SHRI 
ARUN SINGH) : (a) to (c). Gov rom nt 
is aware of the demand of ex- ervicemen f r 
removal of 'disparity" in pen i n. There 
is no di parity in the application of pen ion 
formula to the various categorie of ex-
sen/icemen. However; as pension is, inter 
alia, related to reckonable emoluments 
which have undergone change from time to 
time, the amounts of pen ion actually 
drawn by persons retiring at different points 
of tjme, naturally vary. 

Government have taken steps from time 
to time with a view to mitigate the finan ial 
hard hip of old pensioner, such as, grant 
of temporary in crease, ad hoc increa e and 
ad hoc relief to pre- 1973 pensi ner . , 
dependmg on their date of retirement, and 
raising of minimum retiring pension (includ-
ing rellef) to Rs. 160 per m nth with 
effect from 1.4 1983. R c",ndy, Govern-
ment also sanctioned ad Iwe ex-gratia P' y_ 
ments ranging from Rs. 10 to R. 75 
per month from 1st September 19H4 to 
certain categories of pre-197 3 armed force 
pensioners. The Fourth Pay Coromi i n 
is now examining the pen ion tru ture of 
both past and future pensioners. 

eros ing over of A a log of jr t 
ecretary of Kuwaiti mb y to 

P 

516. SHRI JAOAN 
Will the Minist r of EX 
be pJe ed to state: 

(a) wh th r it i a fact that the wo 
aUeg d a a in . of he ir t S cr tary in 
th uwaiti mba y in ew elhi ha 
corossed into Pa i ta ; a d 




